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UMIL 	uEGI51 N; 13-9-95 

others 	 PETIT I:ibR (s) 

ShriP.Vsnkateshwaij!a 	TE TIR THE rTITI:N:(s) 

J25u3 	 1 
Sri G.Prabhakar Rao, SUCvL.,... 	 - 
Telegraph Tras'ric, Telegraph OflfEt, Ds.ti.aJ..NuHT (s) 
& another 	 - 
Shri V.Rajçjhwar Rao, 	 _,4.TL FOR 

RÜSNUENT (s) 

TH HJ4'eL: SHRI JUSTICE M.G.CHAUDHARI : 	VICE—CHAIRMAN 

TH: FLN'DLE SI-IRI-  H.RRJENDRA PRASAD MEMBER 	(A) 

1 • 	aihether Reporters of Local papers may be aLlowed to sa 
the judgamerit? 

2.. To be referred to the Reporter or njt '1 

Whether their Lordehips wish to era the fair copy of 
the judriernent ? 

Whether the Judgenient is to be circult-ed to the o:hEr 
eanches ? 	 -' 

Jud;ement deLijered by Hon'bLe Justice Shri fi. G.4 
Vice—Chairman  

M;A 	 VC 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

IN 

DATE OF ORDER :. 13-09-1996 

Rrfuenn te 

l. 5K.Allabakshu 

SPrabhavathi 

B.Lalitha Kumari 

P.Gaffar 

G.Venkata Reddy 

Applicants 

And 

Sri G.Prabhakar Rao, 
Superintendent, Telegraph Traffic, 
Telegraph Office, Nellore-3, AP. 

Sri M.V.bhaskara Rao, 
Chief General Manager, 
Telecommunication, AP Circle,' 
Hyderabad, A.P. 

... Respondents 

Counsel for the Applicants 	: 	Shri P.Vankatesuarlu 

Counsel for the Respondents : 	Shri kI.Rajashwar Rao,Addl.CGSC 

COn AM 

THE HON'BLE JUSTICE 9iRI M.G.CHAUDHMRI 	VICE—CHAIRMAN 

THE HON'BLE SHRI H.RAXNDRA PRASAD 	MEMBER (A) 

-c 



—2— 

Oral (Orders per Hon'ble Justice Shri M.G.Chaudhari, 
Vice—Chairman). 

Shri O.Venkateshwarlu,counsel for the applicants 

absent. Shri V.Rajeshwar Raoj"okdditional standing counsel 

for the respondents produced a copy of the order issued by 

the $uperintendent, ICCTO, Nellora, dt.25-7-95, which shows 

that all the five applicants having exercised their option 

have been confered with temporary status as Mazdoors with 

effect from 1-10-89. Thus it is stated that the original 

order has been complied with. 

2, 	No further ..order is required on the petition and the 

same is disposed—of. No costs. 

(H.RRJEN&B) PRASAD) 
Member (A) 

(N. G.CHAUDHAR i) 
Vice—Chairman 

Dictated in Open Court. 

avl./ 


